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r Prndesh P'ollutton Control iBoard 
iilinp. N TeV Villuti Khned, Gonti Nagar, Liucknow-226010 
hute . 91h ,) 10N 11, Pas ). 27)1/nM, timall ntwapul in, Wetnite www.uppebcom 

tatNPY nDandagdirre nmoeiVboth/1AMINPUR/2022 Date: 23/09/2022 

SRIANAND NUMAR PTA 
hand No. 24/17 (01d Nhnnd No, 2 1/1o) t Vlape Chiasd, Telusll. 
Narita, Dtrlet Mamrpr, Utmr P'ndesh 

Application d-
17583242 

Convoldated Consent to Opernte nnel Authorintion herelnafter referred to as tlhe CCA (Consolidated 
Cvnsent & nnthorlontlon) (Presh) under Seetton-25 of the Water (Prevention & Control of Pollution) 
At, 1974 and under Seetton- 21 of the Air ('revention & Control of Pollution) Act, 1981 

CA is heneby granted to SRI ANAND NUMAR GUPTA located at Khand No. 24/17 (O1d Khand No. 
24/16) nt V ilMge Chiknsi, Pehsit-Sari, Distriet- Hamirpur, Uttar Pradesh. subject to the provisions of 
the Water Aet, Air Aet and the order that may be made further and subject to following terms and 

conditions 
This CCA SRI ANAND KUMAR AUPTA grnnted for the period from 23/09/2022 to 31/12/2023 and 
valid for manufacturing of following pnlucts. 

P'roduet 
No 

Unit Quantity 

728640 Cubic Metcrs/Y ear Sand/mrUm in 
Meter/ Ycar 

2. Condittons under Water(Preventio nd Control of Pollution) Act -1974 as amended :-
() The daily quantity of eflluent disehargo (KLD) : 

Quaatity(KLD) |Treatment facilityDischarge point 
Septie Tank 

Kind of muent 
Donmestie 2. KLD Soak Pit 

() Trade Emuent Treatment and Dispe s:l The applicant shall operate Effluent Treatment Plant consisting 
of primary/secondary and tertiary treatuet as is required with reference to intluent quantity and quality. 

n case of stoppage of funetioning of erP, production has to be stopped immediately and this Board has to 
be intimated by fax/phone/cmail with t opot in this regard to be dispatched immedintely. 
(i) The treated cfluent shall be veeyeled to the maximum oxtent and should be reused within the premises 
for gardening ete. Quality of the treated cl lluent shall meet to the following general and specific standads as 
prescribed unnder Einvironment (Protectiu) Rules, 1986 and applicable to the unit from time-to-time: 

Induiial Eluent Quality Standard 

S.No. Parameter Standard 
(iv) Sewage Treatment and Disposal The applicant shall provide comprehensive STP as is required with 
reference to influent quantity and quality,In case of sloppuge of fiunctioning of StP. production has to be 
stopped immediately aid this Board has w be intimated by lux/plhoue/email with a report in this regard to be 
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dispatched immediately. 
(V) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained 

continuously so as to achieve the quality of the treated sewage to the following standards 

S No. Parameters Standards 
3. Conditions under Air (Prevention imd Control of Pollution) Act -1981 as amended : 
i) The applicant shall use following fuel and install a comprchensive control system consisting of control 

cquipment as required with re ference to generation of emissions and operate and maintain the same 

continuously so as to achieve the levet of pollutants to the following standards. 

Aie Pollution Source Details 

Control 
Device 

Height of 
Stack 

No. Typ2 of fuel Stack no Air 
Pollution 
Source 

water 
sprinkling 

System and 
Green Belt for 
controlling dust 

emission. 

Dust 
emission 

Particulate 
Matter 

1 

during 
marual 

mining, 
transportati 

on and 

loading/unl 
oading of 

Sand/Morru 
m. 

Fmission Quality Standards 

S No. Stack no Parameters Standards 
Ambient Air 

Standard as per 
EP) Act 1986. 

1 Particulate Matter 

In case of stoppage of furctioning of air pollution control equipment, production has to be stopped 
immediately and this Board has to be intimated by faxiphone/email with a report in this regard to be 

dispatched immediately 
) The unit will not use any type of.resTicted fuel. 
ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is 
required for meeting the ambient noise standards for night and day time as prescribed for respective 
areas/zones (Industrial, Commercial. Residential, Silence) which are as follows: 
Day time: from 6.00 a.m. to 10.00 p.m.. Night time: from 10.00 p.m. to 6.00 a.m. 

Standards for 
Noise level in 

Int strial Commercial Residential1 Silence 
:. a Area Area Z.one 

db(A) Leq 
Day Night Day Night Day Night Day Night 

Tin:e Time Tinme Time Time| linme Tine Time 
7570L655555 4550L 40 

4. Essential documents to be sub1nittd by the Industry/Unit as Applicablec 
(i) Environment Statement in Form-V uLnvironment (Protection) Rules, 1986. 
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() Qnarterly compliance report of the 'A. photograph of 1.TP/APCS/Waste Storage Area 
S.Competent Authority reserves the iy 1 to change/modify/add any time any condition of this CCA 
6.Unit has to comply with the following specilic & general conditions. Non compliance of any provision of 
this CCA and provisions of the W ater Act, Air Act and 1Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules. 

7. In compliance to the G.0 1011/81-7-2021-09 (Writ)/2016 dated. 13.10.2021 issued by Department of 
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as 

per the SOP available at URL:-htup:/www.upecp.in/Training Session.aspx for ensuring timely compliance of 
this direction, you are hereby directed to submit a bank guarantee with mininmum validity of one year of the 

amount cquivalent to the sum of initiu' consent fees (Air and Water) or Rs. 50,0001- (Rs. Fifty Thousand 
Only) whichever is more, within 30 cays from the date of issuance of this certificate. In case of non-

compliance of this direction, your cosent will be revoked by the Board 
S. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction 
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the 

responsibility of the industry to comply with the various conditions of the NOC obtained from the 

competent authority and submit to the oard. within 3 months time failing which CTO will be revoked. 

Specific Conditions: 

1. This consent is valid for production of Sand/Morum-7,28,640 Cu Meter/Y ear by opencast and semi 

mechanized mining in 36.437 hectare leased area at Khand No.24/17 (Old Khand No 24/16), Village-

Chikasi, Tehsil-Sarila, District-Hami1par. 
2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level 

Environment Impact Assessment Auhority (SEIAA) vide letter no. 588/Parya/SEAC/4388/2019 dated 

08.02.2020 and submit its, compliance report to UPPCB. 
3. If the lease agreement expires prior to 31-12-2023, then the validity of this CTO shall stand expired 

simultaneously with the expiry of mining lease. 

4. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance. 

5. Unit shall not withdrawál ground war for any industrial activity without obtaining necessary pernission 

from CGWA. 
6. The domestic efflucnt shall be tre:.1ed through septic tank/soak pit or provide mobile toilet facility. 

Industry shall maintain ZLD. 

7. Unit shall make water sprinkling arratgement through Tankers for dust suppression at different sources of 

dust emission during mining. transport:ation, loading and unloading of sand/mnorrum. 

8. Unit should operate and maintain instilled water sprinkler system effectivcly and continuously to achieve 

the standards prescribed under E(P) Ruies, 1986. 

9. Unit shall submit Ambient air monituiing reports vf' NABL accredited laboratory on quarterly basis to the 

Board. 
10. All trucks, tractors used in tran_portation of sand/moirum shall be covered by canvas sheet to prevent 

dust emission. 
11. Water will be sprayed after loading ictivity (if sand/momum collected could be dry condition) 
12. The dust suppression measures like water spraying will be done on the haul roads and working areas. 
13. Industry should comply with the prOVisions ol Hazardous and Other waste (Management & Trans 

boundary Movement) Rules 2016. 

14. Solid waste should he disposed in such manner, su that no water, air and soil pollution takes place. 
15. Industry shall abide by directions gsen by llon'ble Court, MoEF&CC, Central Pollution Control Board 

and UPPCB for protection and safe gu:ad of environaient rom time to time 
16. Consent fees if revised, shall be pa" i le by industuy rom llie date of its applicability 

17. Indusuy shall compiy with the rele: rt provisions of Environmental I.aws. 
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18, If closure order is issued by CPCR or UPPCB aainst the unit, then CTO issucd earlier will remain suspended during the closure period and afler ensuring the complinnce and alter revocation of closure order, the CTO will automatically be effective with additioal conditions mentioned in the closure revocation order. 

General Conditions:-
1. The applicant shall get analysed the samples of efuent/emission/hazardous wastes at least once in a three month from the laboratory recognized ty the MoEF and shall report to the Ul'PCK. 2. The applicant shall however, not without the prior consent of the Bourd bring into use any new or altered outlet for the discharge ot efthuent or g:Ases emission or seage waste from tlhe unil 

3. Treated Industial waste water and domestie waste water shall be disposed jointly at one disposal point. The applicant shall provide discharge measurement equipment at final disposal point. 4. The applicant shall strietly complý with conditions of'this CCA and submit compliance report of stipulated conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not 
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 
shall be initiated against the applicant. 
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains ete. must be leak-proof 6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution 
Control equipment and stack for smoot!h sampling/monitoring of efficiency of jpollution control systems. 7.The industry shall provide lnspection 13ook at the tine of inspection to the Board's oflicials. 
8. Whenever due to any accicdent or otlier unforeseen act or event, such emission occurs or is apprehended to 
occur in excess of standards laid down, such information shall be reported to the Board's offices and all 
other concerned offices. In case of failure of pollution control equipment, the production process connected 
to it shall be stopped with immediate elfect. 
9. The industry shall operate in a manic so that all emissions be emitted through designated chimney/stack 
only. 
10. In case of any damage to the agricuiture productivily, human habitation etc. by the operation of industry, 
it shall be imperative to stop production in the industry with immediate effect and such information shall be 
reported to Board's offices. The industry shall be liable lo pay compensation also in such cases as decided by 
the Competent Authority 
11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ 
production capacity/manufacturing pracess/capacity enhanccment ete. or any change in ettluent discharge 
point or emission point 
12. The Board reserves the right to revJke/adi/nodity any stipulated condition issued along with CCA, as 
may be necessary. 

Digitally signed by RAJENDRA 
SINGH 
Date: 2022.09.27 1458N4 

Chiet Environmetal Officer (circle-2) 
Copy to: 

Regional Officer, UPPCB, Banda wil direction lo send the complianee report of CTO conditions on 
quarterly basis. 

RAJENDRA SINGH N d by HAUNCRA 

Date: 2022 012? 1458.59 «as 3u Chief Environmental Ofticer (cirele-2) 
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